I THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD., '

L ] I'd

C.P.N0.41/97 in 0.A.N0.814/93,

Date: 6=-6--1997,

Between:
Siraj ahmed. .o .o Applicant.

and

1. Dr. T.R.K. Rac, Senior Divisicnal Commercial
Manager, South Central Railwyy, Sanchalan Bhavan,
Secunderabad (BG) Division, Secunderabad 500 371i.

2. T.M,Rao, General Manager, 3outh Central Railw.y.
Rail Nilayam, 3acunierabad 500 371,

Respondents.
Counsel for the. applicant: sri G.V.Subba Rao.
Counsel for the respondents: Mr. T,.F.Paul.
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CORAM:
HON'*BLE SRI RANGARAJAYN,MEMBER (A)
HON 'BLE SHRI B.S.JAI PARAMESHWAR,MEMBER (J)

QUEGMEET;
(35 per Hon'ble Sri R.Rangarajan,Member(a).
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Heard 3ri G.V.3ubba Raoc for the applicant and Mr. D,F,Paul

for the respondents,
The 0.A., w,5 disposed of on 14--10--1996 giving directions

in par%; 14 of the judgment which are as under:

(1) Th%applicant, Shri Sirgj Ahmed, formerly
Enquiry=-cum-Reservation Clerk, Hyderabad
-shall be reinstated in service within 30 (thirty)
d,ys of the receipt, Ey_Respondent ﬁo.g,of a copy

of these orders,.

(11} The said Shri Siraj Ahmed shall not, however,
be entitled to any back wages for the period
from 14--9--1986 till the dste of his

reinstatement,
—

?-2/ (e




(1]
[ 8
..

11i) The competent authority shall be free to

take a sultasble decision, based on facts and on

merith as to whether or not the said period

of apsence shall count fof (i) seniority,

(ii) promotious, if any, (iil) Increments, and
(1v) pensionary benefits, any decision
in this regaré shall be taken and
communicated to the applicant through a
detailed regsoned/speqking order as per

rules, The parties shall bear their own

costs.g "

In pursuance of that Girection the applic%pt
w38 reinstated iaiservice as ECRZC{Enquiry-cum-reser-
vation Clerk). 7=he period from 14--2--1226 till the
date of reinstatement wgas teated as "Dies nou'.
sromotional benufits were not extended and brezk in

service wz;s given to him,

The learned counsel for the applicant Submits that
the reasoni’for denying him seniority, prmggtioa.
increments and pensioiary venefits should have oeen
cogently given in a detailed speg?ing order by Lhe
resgondents in accordance with sub-cl.(iii) of pary 14
of the Judagment.
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The ordei'of the respondents indicates that the
period from 14--8--1986 till reinstatement is %7treatéd

as"DIES WON". That itself 1s some sort of order for

Genying the benefits to the applicant. we are of
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the opinion that the order of this Tribunai has

substzntially been cbmplied with by the respondents.

Hence the respondent cannot bpe held accountable

for cbntempt of court for non-implemsntation of ths

orders of this Tribunal. However; the applicant

is at likerty to challenéé the order of the Senior

EivisionafCommeréial Hanagér, 5.C.Railway. Secunderabad
] X

(orfer No., CON/3C/Misc/110/89 dated 7T--11--1996)

dateé Te=11=21986 1£f he is aggrieved by that order

and if he is so advised to challénge the same.

If such a challenge is made his cgée will be

consideraed in accordance with law.

In view of the above, the C.P., is closed,
Howegver, this will not preclue the applicant in filing

a representation also to the Competent Avthority

R, RANGARAJAN

for redressal of hls grievance.

8.5, RAMESHWAR
MEMBER (J) MAEMBER (A)
{7 \
, Dat=: 6--6--1937.
Pictatld in open Ccurt. ' }gﬁﬂiélﬁ__
DR(T)
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